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 (English)

 PROF,  MADHU  DANDAVATE  :  1

 waota  clar  fication  from  you.  You  have

 already  given  a  ruling  on  my  privilege

 notice.  If  your  ruling  conflicts  with  any

 Articles  of  the  Constitution,  what  is  the

 remedy  oper  to  me  1

 (Transtation)

 MR.  SPEAKER  :  Youcome  to  my

 chamber.  We  shali  sort  it  out.

 (English)

 PROF.  MADHU  DANDAVATE  :  To

 your  Chamber  ।  will  come  for  a  cup  of

 tea.  But  what  about  the  clarification  in

 the  House  ?

 MR.  SPEAKER  :  No.  clarification  in

 the  House  about  my  ruling

 (Inte  ruptions)

 MR.  SPEAKER

 raasons  are  ygisen,

 down.

 :  No  question,  no

 fintshcd.  Please  sit

 SHRI  ह,  NAMGYAL:  Please  listen

 to  me  for  awhile.  |  want  your  permis-

 MR.  SPLAKER  ,  What  is  your  point

 of  01001  ?

 SHRI  ह,  NAMGYAL  (Ladakh):  No

 [0101  of  order  There  are  hundreds  of

 Passengers  astesnded  in  Delhi,  Chand:-

 grab  and  Srinagar,  waiting  for  a  air-lift

 to  Ladakh.

 MR,  SPEAKER  :  Nothing  doing.  You

 give  i  10  writing.

 SHRI  P.  NAMGYAL  :  This  is  mis-

 management  of  the  Indian  Airlines.

 MR.  SPEAKER:  You  have  to  give
 40  writmg.  Not  allowed.

 SHRI  P.  NAMGYAL  :  Kindly  direct
 the  Minister  to  clear  the  stranded  passcn-
 Bers  at  the  earlicst.
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 MR.  SPEAKER:  You  cannot  take

 this  House  for  a  ride.

 SHRI  P.  NAMGYAL:  Kindly  direct

 the  Minister.

 MR.  SPEAKER  :  If  you  give  in

 writing ।  wifl  direct  Not  like  this.

 Now  Papers  to  be  laid.

 12.06  brs.

 {Engitsh]

 PAPERS  LAID  ON  THE  TABLE

 Detailed  Demands  for  Graats  of  Ministry

 of  Human  Resources  and  Derciopment

 THE  MINISTER  OF  HUMAN

 RESOURCE  DEVELOPMENT  AND

 MINISTER  OF  HEALTH  AND

 FAMILY  WELFARE  (SHRI  ह.  1.

 NARASIMHA  RAO):  ।  beg  to  lay  on  the

 Table  a  copy  of  the  Detailed  Demands

 for  Grants  (Hindi  and  English  versions)  of

 the  Ministry  of  Human  Resource  Devel-

 opment  for  1987-88.

 [Placed  in  Library.  See  No.  LT

 402/87)

 Detailed  Demands  for  Grants  of

 Ministry  of  Agricultare,  1987-88.

 THE  MINISTER  OF  STATE  IN

 THE  DEPARTMENT  OF  AGRI-

 CULTURE  AND  COOPERATION  IN

 THE  MINISTRY  OF  AGRICULTURB

 (SHRI  YOGENDRA  MAKWANA): I

 beg  to  lay  on  the  Fable  a  copy  of  the

 Details  Demands  for  Grants  (Hindi  and

 English  versions)  of  the  Ministry  of

 Agriculiure  for  1987-88,

 [Piaced  io  Library.  See.  No.  LT

 4022/87)

 Review  on  aad  Anogal  Report  of  Hiadn-

 staa  Steel  Works  Coastruction  Co.

 Lid.  for  1985-86  asad  Statement

 showilog  remsonsfordeiay  in  taylag
 these  Papers.

 THE  MINISTER  OF  STEEL  AND

 MINES.  (SHRI  K.C.  PANT):  I  beg  to

 lay  on  the  Table——
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 (1)  A-copy  each  of  the  following

 papers  (Hindi  and  ।  English

 versions;  under  sub-seetion  (1)

 of  section  619A  of  the  Companics

 Act,  1956:—

 (a)  (i)  Review  by  the  Government

 ्  on  the  working  of  Hindus.

 tan  Sieelworks  Consiruction

 Limited  for  the  year  1985-86.

 (ii)  Aonual  Report  of  the

 Hindustan  Steelworks  Cons-

 truction  Limited  for  the

 year  1985-86  along  with

 Audited  Accounts  and  the

 comments  of  the  Comp-

 troller  and  Auditor  General

 thereon.  [Piaced  ”

 Library.  See  No.LT  4023/07]

 (b)  (i)  Review  by  the  Governmcaot

 on  the  working  of  the

 Metallurgical  and  Enginerr-

 ing  Coosuktants  (Jodia)

 Limited  for  the  year

 1985-86.

 (1)  Anoual  Report  of  the  Met-

 allurgical  and  Enginecring

 Consu!tants  (India)  Limited

 for  the  ycar  1985  86  along

 with  Audited  Accounts  and

 the  comments  of  the  Comp-

 troller  and  Auditor  General

 thercon.  (Placed  in  Library.

 Sec  No.  LT  4024/87]

 (i)  Two  statements  (Hindi  and

 English  versions)  showing  rcas-

 ons  for  delay  in  laying  the  papers

 meationed  at.  (1)  above.

 [Placed  10  Library  Sec  No.  LT  402)

 and  4024/87]

 Review  ov  and  Annual  Report  of
 National  Film  Deve  lopwnent-Cor-

 poration  Lid.  for  1985-86  anda

 statement  ahowiny  reasons  for  delay
 In  laying  these  papers,

 THE  MINISTER  OF  STATE  OF

 THE  MINISTRY  OF  LABOUR

 (SHRI  ए.  A.  SANGMA):  On  behalf  of

 Sbri  A.  K.  Panja,  ।  beg  to  lay  on  the

 Table—

 (1)

 (2)

 Laid  364.0

 A  copy  each  of  the  following

 papers  (Hindi  and  English

 versions)  under  sub-section  (1)

 of  section  6194  of  the  Companies

 Act,  196  :-

 (i)  Review  by  the  Government

 on  the  working  of  the

 National  Film  Development

 Corporation  Limited,  Bom-

 bay,  for  the  ycar  1985-86.

 (i)  Annual  Report  of  ।  the

 National  Film  Development

 Corporation  Limited,  Bom-

 bay  for  the  year  1985-86

 along  with  Audited  Accounts

 and  the  commeats  of  the

 Comptroller  and  Auditor

 General  thereon.

 A  statement  «tlindi  and  English

 versions)  showing  rcasons  for

 delay  in  laying  the  papers  men-

 tioned  at  ८ਂ  above.

 [Placed  in  Library,  See  No.  LT  4025/

 87|

 Review  on  and  Aneaual  Report  of  the

 National  Couacil  for  safety  la  Mines

 for  1985-56  and  ७  slatemeat  showing
 reasons  for  delay  in  laying  there

 papers  and  Finaocial  Estimates

 and  Performance  UHodget  of

 FS  1.C.  for  1957-88.

 THE  MINISTER  OF  STATE  OF

 THE  MINISTRY  OF  LABOUR  (SHRI

 P.  A.  SANGMA):  |  beg  to  tay  on  the

 Table

 (1)  ()  4  copy  of  the  Annual

 Report  (Hind  and  English

 versions)  of  the  National

 Council  for  Safety  in  Mines.

 Dhanbad,  for  the  yearl985-

 86  along  with  Audited

 Accounts.

 (ii)  A  copy  of  the  Review

 (Hindi  and  Englib  versions)

 by  the  Government  on  the

 working  of  the  Nationa!

 Council  for  Safety  in  Mines.

 Dhanbad,  for  the  yeal

 1985-86.
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 (2)  A  statement  (Hindi  and  English

 versions)  showing  reasons  for

 delay  in  laying  the  papers  men-

 tioned  at  (1)  above

 [Placed  in  Library.  See  No,  LT

 4026/87]

 (3)  A-copy  of  the  Financial  Estimates

 and  Performance  Budget  (Hindi

 yees  English  versions)  of  the  Emp-
 loces  and  State  Insurance  Corpo-

 ration  for  the  year  1987-88  under

 section  36  of  the  Employces’  state

 Insurance  Act.  19:8.

 [Placed  in  Library,  See  No  LT

 4027/87]

 Notification  ander  Pohlic  Premises

 (Frrect'oa  of  Unathoriserd  Occupants)
 Act,  1971  and  Annual  Accouits  of
 National  Capltal  Region  Planning
 Hoard.  New  Delsi  for  i985.-6  and
 statement  showing  reasons  for  driay

 ल  ह 1,  these  papers.

 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  URBAN  DEVE-

 LOPMENT  (SHRI  DALSIR  SINGH):
 ।  beg  to  lav  on  the  Tabie  -

 (1)  A-copy  of  the  Public  Premises

 (t:viction  of  U'nauthorised

 Occupants)  Amendment  Rules,

 1986  (Hindi  and  Pnglish  versions)

 pub’ished  क  Notification  No.

 G.SR.  HIE)  in  Gazette  of

 India  Cated  the  2th  September,

 1986  together  with  a  Corrigzendum

 thereto  published  in  Notifcauon

 No  G.SR.  113  in  Gazette  of

 India  dated  the  2151.  February

 1987,  under  sub-section  (१)  of

 section  18  of  the  Public  Premises

 (Evic  ion  of  Unauthorised  Occu-

 pants)  Act,  1971,

 {Placed  in  Library.  See  No  LT

 4028/87]

 (2)  A-copy  of  the  Annual  Accounts

 (Hindi  and  English  versions)  of

 the  National  Capital  Region

 Planning  Board,  New  Delhi,  for

 the  year  1985-86  together  with

 Audit  Report  and  Review  there-

 on
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 :3  A  statement  (Hindi  and  English

 versions)  showing  reasons  for

 delay  in  laying  the  papers  men-

 tloned  at  (2)  above.

 [Placed  in  Library,  See  No.  LT

 4029/87}

 Notifications  aodcer  Miner  and  Miner:

 ale  (Regolatioo  and  Development)

 Act,  1987

 THE  MINISTER  OF  STATE  1  THE

 DEPARTMENT  OF  MINES  IN  THE

 MINISTRY  OF  STEEL  AND  MINES

 (SHRIMATI  RAM  DULARI  SINHA)  :

 1  beg  to  lay  on  the  Table —

 (1)  -  copy  of  the  Mineral  Conees-

 sion  (Amcndment)  Rules,  1987

 (Hindi  and  English  versions)

 published  in  Notification  No.

 GS.R.  86  (E)  in  Gazette  of

 India  dated  the  10th  February,

 1987  under  sub-section  (1)  of

 section  28  of  the  Mines  and

 Minerals  (Regulation  and

 Development)  Act,  1957.

 [Placed  in  Library.  See  No.  LT

 4030/87]

 (2)  *  copy  of  Notification  No.

 G.S.R.  87  (F)  (Hindi  and  English

 versions)  published  in  Gazette  of

 India  dated  the  1010  February,

 1987  appointing  10th  February,

 1987  as  the  date  on  which  the

 Mines.  and  Minerals  (Regulation

 and  Development)  Amendments

 Act,  1986  shall  come  into  force,

 issued  under  sub-section  (2)  of

 section  1  of  the  said  act.

 [Placed  in

 4031/87)

 Library,  See  No.  LT

 Review  on  and  Annaal  Report  of  Projects

 and  Devclopment  India,  Lid.  Siodri,  for

 19:4-86  and  Paradeep  Phosphates  Ltd,

 Bhubaneshwar,  19'4-  6  and  a  statement

 showing  reasons  for  delay  in  laying

 these  Papers.

 THE  MINISTER  OF  STATE  IN  THE

 DEPARTMENT  OF  FERTILIZERS  IN

 THE  MINISTRY  OF  AGRICULTURE
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 (SHRI :'  PRABHU)  :  1  beg  to  lay  on

 the  Table :

 (1)

 (a)

 [Placed  in  Library.

 4032/87|

 (b)

 A  copy  each  of  the  following

 papers  (Hindi  and  English  versi-

 ons)  under  sub-section  (1)  of

 section,  619A  of  the  Companies

 Act,  1956.0  :

 (i)  Review  by  the  Government

 on  the  working  of  the  Pro-

 jects  and  Development  India

 Limited,  Sindri  for  the  year

 1985-86.

 (ii)  Anoual  Report  of  the  Pro-

 jects  and  Development

 India  Limited,  50071,  for

 the  year  1985-86  along  with

 Audited  Accounts  and  the

 comments  of  the  Comp-

 troller  and  Auditor  General

 thereon.

 See  No  ।

 (i)  Review  by  the  Government

 on  the  working  of  the

 Paradecp  Phosphates  Limi.

 ted,  Bhubaneswar,  for  the

 year  1985-86.

 (ii)  Annual  Report  of  the

 Paradeep  Phosphates

 Limited,  Bhubaneswar,  for

 the  year  1985-86  along  with

 Audited  Accounts  and  the

 comments  of  the  Comptroller

 and  =  Auditor  General

 thereon,

 [Placed  in  Library.  See  No.  LT

 4033/87]

 (i)  Two  Statements  (Hindi  and

 [Placed  in  Library.  See

 English  versions)  showing  reas-

 ons  for  delay  in  laying  the  papers

 mentioned  at  (1)  above.

 No.  LT

 4032  and  4033/87)
 '
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 12.07  brs.

 MESSAGES  FROM  RAJAYA  SABHA

 [English]

 SECRETARY  GENERAL  :  Sir,  I

 have  to  report  the  following  messages
 received  from  the  Secretary-General  of

 Rajya  Sabha  --

 (1)

 (11)

 (lil)

 ‘In  accordance  with  the  provisi-

 ons  of  sub-rule  (6)  of  the  186  of

 the  Rules  of  Procedure  and

 Conduct  of  Business  in  the

 Rajya  Sabha,  ।  am  directed  to

 return  herewith  the  Appro-

 Pristion  (Railways)  Bill,  1987,

 which  was  passed  by  the  Lok

 Sabha  at  its  siting  held  on  the

 18  March,  1987,  and  transmitted

 to  the  Rajya  Sabha  for  its  recom.

 mendations  and  to  atate§  that

 this  House  has  no  recommend-

 aticns  to  make  to  the  Lok  S.bha

 in  regard  to  the  said  Bill.”’

 ‘*In  accordance  with  the  provis-

 ions  of  sub-rule  (6)  of  rule  186

 of  the  Rules  of  Procedure  and

 and  Conduct  of  Business  in  the

 Rajya  Sabha,  [|  am  directed  to

 return  herewtth  the  Appro-

 pristion  (Railways)  No  2  Bil.

 1987  which  was  passed  by  the

 Lok  Sabha  at  its  sitting  held  on

 the  18  March,  1987,  and  trans-

 mitted  to  the  Rajya  Sabha  for

 its  recommendations  and  to  state

 that  this  House  has  no  recom-

 mcodations  to  make  to  the  Lok

 Sabhg  in  regard  to  the  said  Bill.”

 ‘In  accordance  with  the  provis-

 ions  of  sub-rule  (6)  of  rule  186

 of  the  Rules  of  Procedure  and

 Conduct  of  Business  in  the

 Rajya,  Sabha.  I  am  directed  to

 return  herewith  the  Appro-

 priation  (Railways)  No.  3  Bill.

 1987,  which  was  passed  by  the

 Lok  Sabha  at  its  sitting  held  on

 the  18  March,  1987,  and  transmit-

 ted  to  the  Rajya  Sabha  for  its  rc-

 commendations  and  to  state  that


